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New Delhi, the 18th November, 2015

S.0. 3157(E).—In exercise of the powers conferred
by clause(a) of sub-section (3) of Section 110 of the Motor
Vehicles Act, 1988 (59 of 1988), the Central Government
hereby exempts construction equipment vehicles from the
provisions of sub-rule (3) of rule 47, sub-rule (2) of rule49
and rule 126-C, of the Central Motor Vehicles Rules, 1989
upto 31st March, 2016.
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